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tions of the Ministry of Personnel, 
Public Grievances and Pensions 
(Department of Personnel and 
Training), under sub-section (2) 
of section 3 of the All India Ser- 
vices  Act,   1951: — 

(i)   G.S.R. No.  378,  dated     the 
31st  May,   1986,   publishing     the 
Indian     Administrative     Service 
(Pay)   3th     Amendment     Rules, 
1986. 

(ii) G.S.R. No. 380, dated the 
31st May, 1986 publishing the 
Indian Police Service (Fixation 
of Cadre Strength) Second Am- 
endment   Regulations,   1986. 

(iii) G.S.R. No. 408, dated the 
7th June, 1&86, publishing the 
Indian Police Service (Pay) 
Second   Amendment  Rules,   1986. 

(Iv) G.S.R. No. 409, dated the 
7th June, 1986, publishing the 
Indian Police Service (Pay) 
Amendment Rules, 1986. 

(v)   G.S.R. No.  411, dated the 
7th  June,   1986,   publishing      the 
All India Service  (Leave)     Am- 
endment Rules, 195B. 

(vi) G.S.R. No. 412, dated the 
7th June, 1986, publishing the 
Indian Administrative Service 
(Fixation of Cadre Strength) 
Sixth Amendment Regulations, 
1986. 

(vii) G.S.R. No. 480, dated the 
28th Juno, 1986, publishing the 
Indian Police Service (Pay) 
Third Amendment Rules, 1986. 

(viii) G.S.R. No. 496, dated the 
5th July, 1986, publishing the 
All India Services (Study Leave) 
Amendment Regulations, 1986. 
(Place in Library. See No. LT- 
2776(86 for  (i)   to   (viii)). 
II. A copy each (in English and 

Hindi) of the following Notifica- 
tions of the Ministry of Personnel, 
Public Grievances and Pensions 
(Department of Personnel and 
Training) under sub-section (1) 
of section 37 of the Administrative 
Tribunals Act,  1985: — 

(i) G.S.R. No. 935(E), dated 
the 4th July, 1986, publishing 
the Orissa Administrative Tri- 
bunal (Salaries and Allowances 
and Conditions of Service of 
Chairman and Members) Rules, 
1986. 

(ii) G.S.R. No. 938(E), dated 
the 4th July, 1986, publishing th* 
Orissa Administrative Tribunal 
(Procedure)   Rules,   1986. 
[Place  in Library. See No. LT- 
2775/86 for  (i)   and  (ii)]. 

MESSAGE FROM THE LOK SABHA 
The Lokpal  Bill,  1985 

SECRETARY-GENERAL: Sir, I 
haye to report t0 the House the fol- 
lowing message received from the 
Lok Sabha signed by the Secretary- 
General of the Lok Sabha; 

"I am directed to inform you 
that Lok Sabha, at its sitting held 
on the 23rd July 1986, has adopted 
the following motion further ex- 
tending the time for presentation 
of the Report of th© Joint Com- 
mittee of the Houses on the Lokpal 
Bill.   1985: — 

MOTION 

'That this House do further 
extend upt0 the last day of the 
last week of the Winter Session, 
1986, the time for presentation of 
the Report of the Joint Com- 
mittee on the Bill to provide for 
the appointment of a Lokpal to 
inquire into allegations of cor- 
ruption against Union Ministers 
and for matters connected there- 
with?" 

CALLING        ATTENTION      TO      A 
MATTER  OF URGENT  PUBLIC 

IMPORTANCE 
The  situation  arising   ont   of     ihe 

continued strike by textile mill 
workers in Delhi since May 28, 

1986 
MR.   CHAIRMAN:     Now,   we   take 

up   Calling  Attention. 



 

SHRI SHANKER SINH VAGHELA 
(Gujarat): Sir, I am on a point of 
order. 

MR. CHAIRMAN: What is your 
point of order? 

SHRI SHANKER SINH VAGHELA: 
Regarding Special Mentions, I would 
like to mention that in place . of 
Zero Hour, we are having Special 
Mentions. 

MR. CHAIRMAN: Nothing can 
be raised now. 

SHRI SHANKER SINH VAGHELA: 
Sir, you allow the Special Mentions 
now  and then the Calling Attention. 

MR, CHAIRMAN: All these ar* 
settled in the Business Advisory 
Committee. It cannot be raised 
here. ...Now Calling Attention—Shri 
Atal Bihari Vajpayee. 

SHRI SHANKER SINH VAGHELA: 
Please allow the Special Mentions... 

MR. CHAIRMAN: Nothing will go 
on record. 

SHRI SHANKER SINH VAGHELA: 
*   *   * 

MR. CHAIRMAN: Mr. Atal Bihari 
Vajpayee is not here; Mr. Balaram is 
not here. (Interruptions) Mr. Mukh- 
tiar Singh Malik. 

SHRI GURUDAS DAS GUPTA 
(W'ist Bengal): I am here, Sir, (In- 
terruptions) 

MR. CHAIRMAN: On behalf of 
Mr. Atal Bihari Vajpayee. (Interrup- 
tions) 

SHRI GURUDAS DAS GUPTA: 
My name is there in the printed list, 
Sir. 

MR, CHAIRMAN: Your turn will 
come after. 

***Not recorded as ordered by the 
Chair. 

SHRI GURUDAS DAS GUPTA: 
This is the precedent, Sir. 

SHRl A. G. KULKARNI (Maha, 
rashtra): Sir, I am on a point of 
order. With due respect to you, Sir, 
we have to go as per rules or as per 
conventions. If one is not there, the 
second is there. He must not have 
heard. I can understand that. There 
was a din. You should give him a 
chance. 

MR. CHAIRMAN: You are quite 
right. I will do that. There was 
such a lot of shouting, I did not see 
who was getting up. If there is no 
shouting and if there is orderly pro- 
cedure, my eyes and ears will be 
open. (Interruptions). T have my 
spectacles. 

Now. Mr. Vajpayee, not there, Mr. 
Balaram, not there. Then Mr. 
Chaturanan Mishra, not there. Yen, 
Mr.  Gurudas Das Gupta. 

SHRI GURUDAS DAS GUPTA: 
Sir, I call the attention of the Minis- 
ter of Labour to the situation arising 
out Of the continued strike by textile 
mill workers in Delhi since May 28, 
1986, and the steps taken by Govern 
ment to resolve the Issues involved 
therein. 

THE MINISTER OF STATE OF THE 
M'NISTRY OF LABOUR (SHRI P. A. 
SANGMA): Sir^ on J9th Febtruary, 
1986, a Sangharsh Committee of six: 
trade Unions gave notice of a U 
point charter of demands to the man- 
agements of five textile mills in Delhi, 
vie., Delhi Cloth Mills, Swatantra 
Bharat Mills, DCM Silk Mills, Birla 
Textile Mills and Ajudhiya Textile 
Mills. The demands included among 
others, an interim relief of Rs. IOO 
per month pending wage revision, 
neutralisation of Dearness Allowance 
at IOO per cent. House Rent Allow- 
ance, regularisation of badli. casual 
and temporary workers, reinstatement 
Of all workers who had been dis- 
missed/suspencVid     since    1979,    ana 
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withdrawal of police cases filed 
against workmen from 1979 onwards. 
Though the Sanghrash Committee did 
not Ale a statement of claims, the 
matter was taken in conciliation by 
the Delhi Administration, and a 
number of proceedings have been 
held by the Conciliation Officers and 
the Labour Commissioner, Delhi Ad- 
ministration with the textile manage- 
ments and tha Unions the canciliation 
efforts failed. Therefore, a series of 
rnetings were held with the parties, firstly 
by the Executive Councillor (Health) 
In Delhi Administration who is look- 
ing after labour and then by the Lt. 
Governor, (Delhi to explore ways of 
reaching a settlement. In these dis- 
cussions, the managements agreed to 
consider the demand for interim 
|relief prodded the workmen were 
agreeable to link it with productivity. 
This was not acceptable to the Unions 
and no settlement could be reached. 
Tn the circumstances, those demands 
which were specific, and constituted 
industrial disputes, were referred by 
the Delhi Administration on 25-4-1986 
for adjudication by the Industrial 
Tribunal, Delhi. These demands 
Include grant of interim relief, Dear- 
ness Allowance, House Rent Allow- 
ance, reduction in workload and 
regularisation of badli, casual and 
temporary wdrkera. 

The Sangharsh Committee served a 
notice of strike on the managements 
on 12-5-1986, declaring their intention 
of going on strike from 28-5-1986. The 
Lt. Governor, Delhi personally inter- 
vened, and called a number of meet- 
ings, in an effort to settle the dispute 
and avert the strike. But no mutually 
acceptable settlement could be 
reached, and about 20 0no textile 
workers went on an indefinite strike 
from 28-5-1989. 

Ihe  membe'ra      of  the  Sangharsh 
Comunitte met me from time to time 

and sought my intervention m the 
matter. Accordingly, I called a 
meeting of all the {parties on 19th 
June, 1986 to try to get the manage- 
ments and the Unions resolve their 
differences and settle the matter 
amicably. The Lt. Governor, Delhi 
attended the meeting. The persisting 
differences between the managements 
and the Unions relate to grant of 
interim relief, and its linkage with 
productivity, and withdrawal of dis- 
ciplinary cases involving workers. I 
appealed to both parties that efforts 
be continued to break the deadlock 
and to find a mutually acceptable 
solution early. The parties agreed 
to my suggestion that the talks be 
resumed. I am to inform the House 
that the Labour Commissioner, Delhi 
Administration and the Chief Labour 
Commissioner (Central) have held 
several rounds of joint and separate 
discussion with the managements and 
the unions from 19-6-1986 to 
22-7-1986—actually it should be to 
23-7-1986 and 24.7.1986 morning—in 
which the proposals put forward 
respectively by the parties, and the 
compromise formulae suggested by 
the Chief Labour Commissioner 
(Central) were considered. As a 
result of the deliberations, there 
geems to be a softening of attitude on 
the part of both the parties. 

Here I have a slight amendment to 
the statement which has been circu- 
lated because we had intensive nego- 
tiations last night, I had myself been 
sitting in my office till 5.00 O'clock 
this morning, then resumed at 9.00 
O'clock till I felt my office. So, I am 
slightly changing the last portion of 
my statement,   which   is as under: 

On the basis of a final compromise 
formulae suggested, I expect that a 
settlement could be in sight at least 
Insofar as the NTC mill is concerned. 
Howevelj. the mediatory efforts in 
respect of the private sector textil* 
mills are continuing. 
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[Mr. Deputy Chairman in the 
Chair] 

SHRI GURUDAS DAS GUPTA: 
Sir, I thank the Labour Minister for 
the initiative he has taken to settle 
the textile workers' dispute with the 
management and end the prolonged 
strike. So far as his statement is 
concerned, that a settlement is in sight 
with the NTC mills, that is also a 
welcome development. But, Sir, the 
whole thing needs to be looked into 
also  from a  different angle. 

As far as I remember, the strike is 
on from 28th of May. That is, the 
strike has continued for a little less 
than two months. Twenty thousand 
workers are on strike. Five mills are 
closed. Of these five mills, one 
belongs to NTC and four belong to 
private owners. As far as my esti- 
mate goes, the private sector, as a 
result of the strike, has lost not less 
than six to seven crores of rupees and 
the NTC also, because it is in the 
company of the private sector, has 
lost not less than one crore of rupees. 
The most important point in this 
regard is, the textile workers have 
been agitating for settlement on wage 
increase all over- the country. No- 
where did a strike become necessary 
to win their demands. It is only in 
Delhi that strike became necessary, 
because the strike was imposed on 
the workers. Incidentally, the strike 
is being conducted by all the central 
Unions   of the country. 

In Bombay there has been an 
interim settlement because of the 
award given bv the Chief Minister who 
was. till recently. the Home Minister 
of India. According to the award of 
the Chief Minister the strike could 
haVe been averted. Again, in Kanpur 
wages of textile workers have been 
increased as a result of the interim 
award or order given bv the U.P. 
State Government. T supoose in 
Coimbatore also the strike could have 
been averted. Therefore. Sir, every- 
where in India excent the canital, 
the citadel of power where the Prime 
Minister  and the  Government     live 

and function, strike had to be resor 
ted to by the workers and even an 
interim settlement could not be 
found. In my opinion the strike in 
Delhi ia intriguingly different from 
the rest of the country, and this is 
because of the behaviour of certain 
departments of the Government 
^chiding the Textiles Department, 
May I, Sir, with your permission, 
charge the Textiles Ministry—I do 
not know if anyone of them is present 
here in the House—that it is because 
Of the attitude of the Textiles Minis- 
try in general and the Textiles 
Secretary in particular that a settle- 
ment is not being arrived at? Let 
me also mention that the Bureau of 
Public Enterprises is also responsible 
for prolonging the strike here in 
Delhi. 

Sir, it is very interesting to nol' 
that our popular Prime Minister 
could not find time, even during a 
period of two months, to meet the 
striking workers who are living 
within miles from his place of resi- 
dence. It is also very interesting 
that Rajiv Gandhi could talk to Mr. 
Laldenga who has been fighting with 
arms against our country but cor1 

not meet the striking workers. It is 
also very interesting that he could 
meet some other people. According 
to press reports, Mr. Rajiv Gandhi 
had sent for Mr. Subhash Gheishing, 
but I stand corrected because the 
Prime Minister has told a different 
story just now. But it is true that 
the Prime Minister has been meet- 
ing, quite appropriately, people from 
different shades of public opinion to 
bring peace to the country includinr 
those who have taken up arms against 
the country. But it is very interest- 
ing that he has no time to meet the 
striking workers of Delhi. Sir, may 
I ask whether it is because 
of the reason that one of the impor- 
tant owne'rs, one of the important 
capitalists connectel with the Delhi 
textiles happens to be a friend of Mr. 
Gandhi, that he is taking a person- 
alised angle and attitude in the 
whole thing.   I am told that there te 
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one Mr. Charat Ram or Mr. Vinay 
Charat Ram or some such name, who 
has been his Doon School friend. 
While Mr. Gandhi could not meet the 
workers, on three occasions he had 
met this gentleman at his residence. 
Therefore, the question of persona- 
lised interest of Mr. Gandhi comes in 
the whole thing. I would like to get 
an answer from the Minister. It is 
not my inference. I want to know 
whether it is because -of the person- 
alised interest that the l>ime Minis- 
tr is taking such an inte^ ^st It is 
for him to clear. 

Sir, what is most embarrassing for 
me and maybe also for the Labour 
Minister is that the National Textile 
Corporation, a nationalised sector, is 
in the company of Birlas and Charat 
Rams. I do not understand the 
reason for it. While the Labour 
Minister is speaking of participation 
of labour in production, while the 
Labour Ministe'r is speaking of parti- 
cipation of labour in management, the 
nationalised sector of the textile 
industry under the Textile Ministry 
is in the company of the monopoly 
capital to beat down the workers by 
prolonging the strike. Is it not a 
piece of hypocricy on the part of the 
Government which promises and 
speaks oj workers' pM<Wt>»f« in 
the management of the  industry? 

Sir, I am told that wo'rkers are 
ready to settle with the NTC mills 
separately even by modifying their 
demand. And I am told that the NTC 
management is absolutely determined 
not to riggle out of the company t»f 
the private sector and sit separately 
with the workers of its own factory 
and Veach a separate settlement. If 
tt is true, then, T suppose it is a dan- 
gerous denarture from the policy that 
the  Government stands for. 

Sir,  in  my  opinion,  the  strike has 
i imposed by the management, by 

a section of Covernment officials and 
by the Textile  Ministry in  order to 

break the morale of the workers. The 

strike is being prolonged because ol 
th obstinate attitude of the manage- 
ment because they want o give aa 
opporunity to the DCM to wind up 
its business. I would like the Labour 
Minister to tell us whether a notice 
of closure was given by the DCM, 
whether that notice was rejected by 
the Delhi Administration, whether a 
case is pending in the High Court, 
whether the DCM has already sold 
out a part of its land on which 
workers' quarters are situated. 
Therefore, they are after winding up 
the DCM mill, Mr. Charat Ram is 
after winding up the mill. And to 
wind up his own business the strike 
is being prolonged. I would like the 
Minister to tell us what action he 
has taken to prevent this illegal sale 
of the property of the DCM manage- 
ment. 

Sir, my point is, if the strike is 
prolonged and the morale of the 
workers is broken, then, what is the 
future? You can break the strike, 
but you cannot break the mind of 
the workers. And with broken mind 
of the workers, I suppose, industrial 
peace cannot be maintained. With 
broken mind of the workers. I sup- 
pose, the productivity cannot pick 
up. Therefore, it is extremely nece*- 
oary that tha moral of the workers 
ig not broken and that the Govern- 
ment does not take a side, that the 
Textile Ministry is forced to with- 
draw its support t0 the private in- 
dustry as we see in the strike going 
on here in Delhi. Therefore, my 
point is that the Government must 
take its stand, not a pro-capitalist 
stand; the Government must take a 
pro-worker stand. I appreciate the 
stand of the Labour Ministry, but I 
have my criticism of the Textile 
Ministry I have my criticism of the 
Bureau of Public Enterprises, I have 
mv criticism about the role of the 
Prime Minister. I have my criticism 
about the way in which the Govem- 
ment as a whole is looking at the 
problem.    Sir.   the  Minister has told 



 

us that there are some oi the de- 
mands on which agreement could not 
be reached. What is the main among 
them. The main is the connection 
of wage with productivity. Will the 
hon. Minister tell me where in this 
country wage has been linked with 
productivity? In what sector—whe- 
ther in the private sector or the 
public sector—wage has been linked 
with productivity? Y0u know your- 
self production does not depend upon 
the workers' participation only; pro- 
duction depends on the supply of 
raw material, production depends on 
the state of machinery, production 
depends on the uninterrupted sup- 
ply of Power, and on many other fac- 
tors. Ninety P'^r cent of the production 
factors are controlled! by the mana- 
gement. Therefore, workers cannot be 
made responsible for production and 
productivity alone. And if you link up 
1he wage with productivity, then you 
give the employers enough chance 
and opportunity to beat down the 
workers with the plea of fall in pro- 
ductivity. 

I had been to the NTC Mill in 
Calcutta. The name of the factory is 
Central Cotton Mill. I have seen 
with my own eyes that the workers 
are sitting idle and production is 
suffering because there is no raw 
material, because there is no credit, 
because the machines have gone out 
of order. If this is the situation, how 
and when and in what sense produc- 
tivity can be linked with the wage? 
Therefore, I believe productivity 
should be delinked from the question 
of wage. You settle the question of 
wage separately and have a separate 
work norm of production. The two 
things are separate and I believe 
workers are ready to have a separate 

agreement on work norms and pro- 
ductivity. Don't link up the two, 
have two separate sets of agree- 
ments. Therefore, I believe that our 
hon. Minister will tell us why the 
NTC is not separately negotiating 
and settling the matter with the wor- 
kers. '
 ; 

My second question is why pro- 
ductivity is being linked with wage? 
My third question is, where in the 
country productivity has been' linked 
with wage? My fourth question is, 
is it proper, in the opinion of the 
Labour Minister—I seek his opinion— 
to link wage with productivity in a 
situation where most of the factors 
of production are dependent on the 
sweet will of the Management. My 
fifth question is; why is the Govern- 
ment not declaring any interim award 
as has been done by the UP Govem- 
ment and by the Maharashtra Gov- 
ernment? My sixth question is whe- 
ther the Government is aware that 
the DGM is selling its ]and, includ- 
ing the place where its workers re- 
side and that they have already col- 
lected nearly Rs. 2 crores by sale of 
land. And if the Government is 
aware, what steps is Government 
taking to prevent its illegal sale. My 
last question is what initiative has 
the Government taken or is going to 
take to end the statement here in 
Delhi? 

 

 

161 Calling Attention        [24 JULY  1986 J   to a Matter of Urgent      162
Public Importance 



163       Calling Attention      [ RAJYA SABHA ] to a Matter of Urgent     164 
Public Importance 

 



165        Calling Attention       [ 24 JULY 1986 j  to a Matter of Urgent      166 
Public Importance 

 

 

Reply to that question No. 241 was
given on the 22nd of July itself is 
no different than the statement made 
by the Hon'ble Minister in reply to 
the Calling Attention on this. The 
statement made by the hon. Minister 
day before yesterday on the floor of 
the House in reply to that question is 
the same which the hon. Minister 
has made today. 

SHRI P. A. SANGMA; It is not the 
same statement. You have not seen 
my last amended sentence. 

SHRI MUKHTIAR SlNGH' MAL- 
LIK: Yes, except that he has added, 
one sentence to it. 
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SHRI GURUDAS DAS GUPTA: 

Sir, I have a small suggestion to 
make. Mr. Tytler who has been re- 
presenting workers is present in the 
House. I suggest that he should also 
speak oi? this issue. 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF CIVIL 
AVIATION (SHRI JAGDISH TYT- 
LER): Mr. Laxmi Narain is speak- 
ing on my behalf. 

SHRI GURUDAS DAS GUPTA: 
On your behalf? Then let it be 
noted. 

SHRI P. A. SANGMA: After you 
have spoken, is there anything left 
for anybody to speak? 

SHRI JAGDISH TYTLER: Mr. Das 
Gupta, even you are speaking on 
my behalf. I am with the workers. 
Everybody is speaking on behalf of 
the workers. 

MR. DEPUTY CHAIRMAN: Mr. 
Sukomal Sen.. 

SHRI SUKOMAL SEN (West Ben- 
gal) : Sir, it is a matter of shame -for 
the Government that in the Capital 
itself, 20,000 textile workers are on 
strike for the last two months. Nei- 
ther the Delhi Administration nor 
the Central Government could take 
effective steps t0 settle it. I would 
first like to know from the hon. Min- 
ister why for two months the Gov- 
ernment could not take any effective 
initiative    to settle     the     strike.    I 
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Know   last   night   tney   held   negotia- 
tions.    Tne Minister nad initiated tne 
negotiations,    il   is   appreciated.   Jsut 
what  did they  no   ioi   me  l.ast    two 
months'.'    Tne textile  industry is  one 
ox  tne most  organised industries    oi 
our -country,    oix     erores  oi  people 
ui'e  dependent on it.    But now what 
is  tne     piignt  of    tne industry?    in 
Delhi there  was  a  strike.   DCM lias 
issued   a   closure   notice.    In   Gujarat 
several nuns  nave     been  closed.   In 
Maharashtra     tne industry is in dol- 
drums.    Once   we   boasted   of  indus- 
try  which was   built  up in the  iree- 
uom    movement.   Now     under    tnis 
ruie  of   Congress-I     this  industry  is 
going     to  be ruined,   in  the  capital 
ltsent the \?orkers are on strike    lor 
two monthy and the Government    is 
simply sitting idle like  an  onlooker, 
rhey have reiused t0 do anything un- 
less the situation took a serious turn. 
There are live mills involved   in this 
strike.    Out of the Ave, one is owned 
by  the NTC;   others   are  owned    by 
uCM and Birlas.    I  understand  tliat 
very  powet-fuli     groups   from  Birlas 
and DCM, powerful monopoly groups, 
are controlling the rest of the mills. 
Only one mill is under NTC.    There 
was an 11-point charter of demands. 
They could have negotiated with the 
workers and could have found a via- 
media.    If something had been done 
in the NTC mill, then they could have 
put pressure on other DCM an^ Birla 
Mills.    I do not understand why the 
NTC mill itself     failed t0 make    a 
settlement     with  its   workers.   Even 
the Fourth Pay Commission has said 
that  Government     should be a good 
employer.    Even if it is not a model 
employer, it could at least.be a good 
employer.    What is the example that 
the Central     Government is setting? 
They are  behaving as part  of Birlas 
and DCM in treating the workers and 
refusing     io  accede    to the  genuine 
demands  ot! the workers.   They sub- 
mitted  an  11-point     charter  of    de- 
mands.    I    understand    the    unions' 
joint committee also prepared a draft 
settlement.    They     also  came   down 
and prepared a draft settlement and 
handed it over to the Minister. They 

went and discussed it. But after the 
discussions tnere was some much and 
u could not de resotvea. 1 would 
like the Minister to taKe personal 
initiative io settle the issue. i was 
lord by tne union leaders that tne 
minister tooK tne piea "What can 1 
do.' i)CM group and Birla group 
managements diet not agree." I would 
like to Know who rules tne country— 
the Government or the DCM and 
Birla groups? It the Minister is 
overawed by Birlas and DCM, what 
wut happen to our country? I un- 
derstand, this Government of mono- 
polists... 

SHRI P. A. SANGMA; It ia a 
very wild allegation. I strongly 
protest.    I  have  never  said  it. 

SHRI SUKOMAL SEN: I have 
heard from the union leaders that 
you tried for a settlement hut... 

SHRI P. A. SANGMA: I am not 
a person to be influenced by anybody 
in this world. 

SHRI SUKOMAL SEN; You have 
refuted the allegation, that is all 
right. But why were two months 
allowed to elapse? The Minister is 
refuting the allegation; that is all 
right. But I have a right to know 
from the Minister why two months 
have been allowed to elapse... 

SHRI LAXMI NARAIN (Delhi): 
See your own face. 

SHRI SUKOMAL SEN: We are see- 
ing, but you also see your own face. 
Now, what has happened to the draft 
settlement? I would like to know 
from the Minister two °r three more 
questions. Delhi Textile Union 
workers, as is known to everybody, 
are getting less emoluments'than the 
textile workers in other centres of 
the country like in Gujarat or Maha- 
rashtra. The gap between the emo- 
luments of Delhi textile workers and 
those working in places like Gujarat 
and Maharashtra wiH be around    Rs. 
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[Shri Sukomal Sen] 
150. Despite this gap, the workers 
wanted some interim relief. There 
was even an award Irom the Govern- 
ment, from the Labour Commissioner 
that some interim relief should be 
given to tlie workers pending settle- 
ment of th© demands. But nothing 
has been done by the Goverment side. 

Then as regards victimisation, in 
these two mills, DCM and Birlas, 
there are a number of workers who 
have been victimised. What has 
been done to undo the victimisation"? 
Nothing has been done. On the con- 
trary, the DCM issued a closure 
notice although the closure notice 
has not been approved by the Delhi 
Administration. DCM did not stop 
at that. Even advertisements start- 
ed appearing in the newspapers in- 
viting booking of flats, sayinS they 
are going to construct flats on part 
of the land, saying apartments are 
going to be built on a part of the 
land. 

This issue was discussed in Parlia- 
ment, in the Rajya Sabha itself, ear- 
lier. What has the Government done 
to restrain the DCM people from 
constructing these flats and selling 
them to the people? I understand 
from today's newspapers that in the 
Municipal Corporation, when the dis- 
cussion took place on this issue, there 
was a great uproar. So, it seems that 
the Government is actually bowing 
down to the DCM Group, the Birla 
Group. I would like to know from 
the honourable Minister how long 
he will take to bring the Birla Group 
•nd the DCM Group to a settlement 
Io that they can agree to the genuine 
demands of the workers. I would 
also like to know whether the NTC 
mill which is being owned by the 
Government will make an ex-parte 
agreement with the workers so that 
the path is shown to the Birla Group 
and the DCM Group and they are 
praskurlso* to follow suit. 
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I take strong objection to this, and 
I request the hon. Deputy Chairman 
to intervene and.. . 

SHRI LAXMI NARAIN: It i3 not 
unparliamentary, and I want to re- 
peat it. 

••Expunged aa ordered by ihe 
Chair.
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SHRI SATYA PRAKASH MALA 

VIYA: I want your ruling. (Interrup- 
tions) . 

MR. DE-PUTY CHAIRMAN: Please 
sit down. 

SHRI GURUDAS DAS GUPTA 
We are ail bound by certain norms 
of parliamentary democracy and par- 
liamentary system. It ig the mutual 
respect for the system that makes 
the system thrive. If somebody 
breaks the system, there is always a 
tendency on the part of some other 
people to break the same. If these 
things continue, then I suppose the 
high dignity and decorum of the 
House cannot be maintained. From 
that point of view, I must humbly 
request... (Interruptions). 

He is also associated with strikes 
and is fighting with us in the same 
way, 

MR. DEPUTY CHAIRMAN: I have 
got your point. Please sit down. I 
will now give my ruling: If there is 
any aspersion cast on any Member, 
it is not proper. It will be examined 
from the records and it will be ex- 
punged. 

SHRI LAXMI NARAIN; Sir, I want 
to explain. I did not cast any asper- 
sions on the hon. Member. The thing 
that I said ib, that there is a settle- 
ment formula in which it has been 
embodied that the union representa- 
tives are prepared to accept .fos. 70 as 
interim relief. From where do these 
Rs. IOO come? 
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1.00 P.M. 

MR. DEPUTY CHAIRMAN; The 
Minister will now reply. 

SHRI P. A. SANGMA; Mr. Deputy 
Chairman, Sir, I will be very, very 
brief in my reply. In my initial 
statement, I modified the statement 
which has already been circulated.. . 
DR.     G.       VIJAYA MOHAN 
REDDY (Andhra Pradesh): Mr. De- 
puty Chairman, Sir, my name has 
been given. 

MRi. DEPUTY CHAIRMAN; It has 
not reached here.    I am sorry. 

SHRl KALPNATH RAI (Uttar Pra- 
desh): The Minister ig on his legs. 

SHRI p. A. SANGMA: Sir, in my 
initial statement towards the end, I 
have made a slight modification.. . 
(Interruptions). 

MR. DEPUTY CHAIRMAN: Just a 
moment.. . 

SOME   HON.   MEMBERS:   ** 

SHRI P. A. SANGMA: Sir, in my 
initial statement towards the end I 
made a little amendment to add that 
on the bas% of a final compromise 
formula suggested. I expected a set- 
tlement that could be reached at 
least in So far as the NTC mill is 
concerned. I haye a flash, Sir, when 
the House was discussing this matter 
that a memorandum of understand- 
ing between the NTC Mill manage- 
ment and the workers has been reach- 
ed. 

SHRI GURUDAS DAS GUPTA: 
Sir, I congratulate the Minister whole- 
heartedly for bringing the NTC out 
of the company ot the private sector. 

SHRI P. A. SANGMA: Sir, my hon. 
friend questioned me as to what 
initiative I have taken in the matter. I 
expected, I thought that he know 
the Industrial  Disputes Act. 



 

SHRI NIRMAL CHATTERJEE 
(West Bengal); Something. 

SHRI p. A. SANGMA: Very good. 
According to the Industrial Disputes 
Act, for the textile industry, the 
appropriate Government is the State 
Government. And in this matter, the 
appropriate Government i3 the Delhi 
Administration. Therefore, the Cen- 
tral Government has a very limited 
role. It so happened that Delhi is the 
capital of India and they have the 
opportunity to come and see the 
Labour Minister, they have the 
opportunity to meet the hon. Mem- 
bers of Parliament, and they have 
the opportunity to meet anybody 
they want.   And in this context.. . 

SHRI NIRMAL CHATTERJEE: 
Delhi is a State or a Union Territory? 

SHRl P, A. SANGMA: Union Ter- 
ritory. 

SHRI NIRMAL CHATTERJEE: 
Therefore, it is the responsibility of 
the Central Government. 

SHRI P. A. SANGMA; Union Ter- 
ritory is also a Government. State 
includes even the Union Territory. 
Union Territory is also a Government. 
I am taking a legal position. But 
because our leaders in the Centre, 
particularly those Members of Par- 
liament representing Delhi—Mr. Jag- 
dish Tytler, Mr. H. K. L Bhagat, 
Mr. Laxmi Narain, and Mr. P. R- 
Kumaramangalam—have spoken to 
me, they met me along with the 
workers individually that I chose to 
intervene in the matter. And from 
16th of June, we have spent ab much 
as HO hours in the Labour Ministry, 
trying to negotiate. So, we have not 
just kept quiet. We started the nego- 
tiation last night at 9 o'clock. It 
went up to 5 o'clock in the morning. 
I w% myself there. 

AN HON. MEMBER: 5 o'clock in 
the morning? 

SHRtt P. A SANGMA: Of course. 
My Labour Secretary was there, the 
whole    Delhi     Administration    was 

there. We broke and we resumed the 
talk at 9 o'clock in the morning. And 
till the time that I left my office at 
10.45, there was something in the 
offing that some settlement could be 
reached. That is why I hurriedly 
modified; my statement and I am 
happy to say that the settlement has 
been reached; memorandum of under- 
standing has been signed between 
the management of the NTC Mill 
and the workers. I do not know 
whether I should read out the whole 
thing but I can say the main point is 
that according to the memorandum 
of understanding, the workers °* 
Ajudhiya Textile Mill will get an 
interim relief at the rate of Rs. 70 
per month from 1st of January, 1986. 
Arrears will be paid in two instal- 
ments and they have agreed to call 
off the strike from tomorrow. Ag I 
said in the beginning—my friend has 
rightiy suggested—the debate should 
be concluded. I think it should be 
concluded now and my appeal to the 
private management ia that they 
should follow NTC mill and come to 
a settlement. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): In case they 
don't?  

SHRI P. A. SANGMA; We shall see 
what we can do. I must also put on 
record my appreciation for the hard 
work done by Lieutenant Governor 
of Delhi, Labour Commissioner of 
Delhi and his staff, the Textiles Sec- 
retary, Chief Labour Commissioner 
and others, and the trade-union 
leaders, and NTC management and 
also the Textile Ministry. Somebody 
accused the Textile Secretary, whe- 
ther hs was with Us this morning. 
They have taken interest and I put 
my deep appreciation for them on 
record, for the efforts they made to 
reach this settlement. 

MR. DEPUTY CHAIRMAN: What- 
ever transpired between Mr. Gurudas 
Da^ Gupta and Mr. Laxmi Narain, 
was not regular and it shall not go 
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on record and shall not be published
also. 
Now, special mentions. 

REFERENCE TO THE REPORTED 
RICH  HASHISH HAUL FROM A 

FARM HOUSE IN DELHI 

REFERENCE To THE   
APPALLING 

CONDITIONS    AT    THE    LNTEE- 


